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BEFORE THE GOA COASTAL ZONE MANAGEMENT 

AUTHORITY 

Ref. No. GCZMA/S/ILLE-COMPL/20-21/46/1607 

 

Colva Civic & Consumer Forum  …Complainant 

 

v. 

 

M/S Hermitage Builders     …Respondent 

 

REPLY TO PERSONAL HEARING NOTICE 

DATED 15/01/2021 

 

MAY IT PLEASE YOUR HONOUR: 

The Respondent states and submits as under: 

1.  The respondent is in receipt of Personal 

Hearing Notice dated 15/01/2016 which 

notice is issued on the basis of 

complaint filed by the complainants. 

Respondent states that the respondent 

has not received the copy of the 

complaint and therefore is unable to 

offer any specific comments on the same. 

 

2.  The respondent states that the said 

notice makes a reference to an allegedly 
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illegal fence put up by the respondent 

herein. 

 

3.  Respondent states that the said property 

was already fenced with concrete poles 

and barbed wire at the time of purchase 

of the property by the Respondent 

herein.  

 

4.  Respondent states that the respondent 

replaced the barbed wire with honeycomb 

type mesh whilst repairing some of the 

existing concrete poles. Respondent 

states that as the said property was 

already fenced with concrete poles and 

barbed wire, the Respondent did not deem 

it necessary to seek additional 

permissions whilst carrying out repairs 

to the same. 

 

5.  Respondent states that even otherwise, 

the respondent intends to plant and grow 

a hedge on the boundary of the said 

property and is already in the process 

of setting up a bio-fence in order to 

protect it from stray animals and 

unauthorized individuals. 
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6.  Respondent states that the respondent 

shall remove the said existing poles as 

well as the newly repaired poles as soon 

as the bio-fence is set up. 

 

7.  It is therefore prayed that the 

complaints are dismissed and the notice 

is discharged. 

 

Date: 22/01/2021 

Place: Panaji – Goa 

Respondent 
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BEFORE THE GOA COASTAL ZONE MANAGEMENT 

AUTHORITY 

Ref. No. GCZMA/S/ILLE-COMPL/20-21/46/1607 

 

Colva Civic & Consumer Forum  …Complainant 

 

v. 

 

M/S Hermitage Builders     …Respondent 

 

ADDITIONAL REPLY ON BEHALF OF 

RESPONDENT 

 

MAY IT PLEASE YOUR HONOUR: 

The Respondent states and submits as under: 

1.  In pursuance to the inspection carried 

out on 01/02/2021, the Respondent seeks 

to file the present Additional Reply. 

respondent disputes the inspection 

report to the extent that the same is 

inconsistent with the case put forth by 

the Respondent herein. 

 

2.  Respondent states that the Respondent 

has removed the temporary structure 

which was used as labour quarters. The 
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Respondent has also demolished the 

cement base of the said structure. 

Annexed herewith as Annexure A is the 

copy of the Photographs showing 

demolition of temporary structure. 

 

3.  Respondent states that the toilet in the 

property is as per the approved plans 

and therefore the same is an authorized 

structure.  

 

4.  Respondent states that the red mud which 

was brought for the purpose of 

plantation has not been used and the 

same shall be removed from the property. 

 

5.  Respondent states that Respondent is 

already in the process of planting 

coconut trees and local beach vegetation 

as recommended by the expert committee. 

Annexed hereto and marked as Annexure B 

is the copy of the photographs of the 

plantation being carried out. 

 

6.  Respondent states that as far as the 

bore well is concerned, the same is 

beyond 200 mts. NDZ line. Respondent 

disputes the inspection report to the 
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extent that the bore well is held to be 

within 200 mts from the HTL.  

 

7.  Respondent states that bore well is dug 

in pursuance to the approval dated Jan 

1999 issued by the water Resources 

Department. Annexed hereto and marked as 

Annexure C is the copy of the WRD 

Permission.  

 

8.  Respondent states that so far as the 

concrete poles and fencing is concerned, 

the respondent shall remove the said 

existing poles as well as the newly 

repaired poles as soon as the bio-fence 

is set up. 

 

9.  Respondent therefore submits that there 

is no CRZ violation by the Respondent 

herein. In light of the above, this 

Respondent submits that the notice be 

withdrawn and the Respondent be 

discharged. 

 

Date: 18/02/2021 

Place: Panaji – Goa 

Respondent 
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BEFORE THE GOA COASTAL ZONE MANAGEMENT 

AUTHORITY 

Ref. No. GCZMA/S/ILLE-COMPL/20-21/46/1607 

 

Colva Civic & Consumer Forum  …Complainant 

 

v. 

 

M/S Hermitage Builders     …Respondent 

 

COMPLIANCE REPORT ON BEHALF OF 

RESPONDENT 

 

MAY IT PLEASE YOUR HONOUR: 

The Respondent states and submits as under: 

1.  In pursuance to the Directions of this 

Authority, the Respondent has, by way of 

abundant caution and without prejudice 

to its contentions, removed the 

allegedly illegal constructions. 

  

2.  Respondent states that the bore well is 

beyond 200 mts. NDZ line. The same was 

dug in pursuance to the approval dated 

Jan 1999 issued by the water Resources 

Department. However, the Respondent has 
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removed the concrete platform which was 

built around it. Annexed hereto and 

marked as Annexure A(Colly) are the 

photographs showing removal of bore well 

platform.  

 

3.  Respondent states that the Respondent 

has also demolished the water tank 

platform. Annexed hereto and marked as 

Annexure B(Colly) are the photographs 

showing removal of water tank platform. 

 

4.  Furthermore, Respondent states that the 

toilet has been dismantled and removed 

from the property. It bears mentioning 

that the toilet was authorized in terms 

of the approved plans. However, the same 

has now been removed, without prejudice 

to the contention of the Respondent. 

Annexed hereto and marked as Annexure 

C(Colly) are the photographs showing 

removal of the toilet.  

 

5.  Respondent states that the red mud which 

was brought for the purpose of 

plantation has been removed from the 

property. 
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6.  Respondent states that Respondent has 

already planted coconut trees and local 

beach vegetation in the subject 

property, as recommended by the expert 

committee.  

 

7.  Respondent states that so far as the 

concrete poles and fencing is concerned, 

the respondent shall remove the said 

existing poles as well as the newly 

repaired poles as soon as the bio-fence 

is set up. 

 

8.  Respondent therefore submits that there 

is no CRZ violation by the Respondent 

herein. In light of the above, this 

Respondent submits that the notice be 

withdrawn and the Respondent be 

discharged. 

 

Date: 17/06/2021 

Place: Panaji – Goa 

Respondent 
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